CENTRAL ADMINISTRATIVE TRIBUNAL

KOLKATA BENCH

| 0:A/350/369/2016 Heard on 31.10.2019

Date of Order: {9.1}. )9

Coram: Hon’ble Ms. Bidisha Banerjee, Judicial Member

1. Jhamela Bibi, wife of late Noor Mahammed, resudmg at village- .- .

Narayan Pakuria, P.O. Namalbarh, Dist- Purba Medinipur.

- 2. Sk. Abdu! Rahaman, son of late Noor Mahammed, residing -at-

village Narayan Pakuria, P.0. Namalbarh, Dist- Purba Medinipur.

....Applicants
Vrs. :

1)  The Union of India, Service through the General Manager, -

South Eastern Railway, Garden Reach, Kolkata-700043.

2) The Divisional Ra|lway Manager South Eastern Railway, - |

Kharagpuerrwsnon PO «&* PS Kharagpur Dist-Pasghim'

Med:mpu"r Pm-@é@@&m £a '-%.%%
3) The aSemor . @lth%n*aL n& ee ‘S‘ouih Eastern Railway,

in
Kharagpur i Duvmon PO § PS Kharagpur D|st Paschsm“ ‘

Bt

Medinipur;Pin-7213 T
4)  The Semor’Dlvssw:n

A

Med,mlpur P‘|.n"‘72’130§1 A% * ‘k@” B, }‘ ‘
5) The Sectlon*‘*aEn’énng {
Eastern Rallway, Gidhni, DISt Paschlm Medmlpur -

s RESPONdents
For the Applicant(s): None, - o
For the Respondent(s): None ™« ..o
' ORDER

P
2

~

Bidisha. Banerjee, Member (J):

This application'can be decided by a Single Bench in terms of Rule 154 of

CAT Rules of Practice 1993 and Appendix Vil.

2. None appears from either sides either to press or oppose the application.

nnel @ff:cer South Eastern Railway;
Kharagpur iDJVIS!On,§_» RO “*&g PS- Kharagpur .DIS'( Paschim .

.__“,me_(ﬁ@%r%anyADesugna{ed as PWI) South

Invoked Rule 15(1) of CAT (Procedure) Rules. This application has been filed to .

seek the fo!IoWing reliefs:
¢

“(a) An order do issue directing the respondenfs to grant an
appointment on compassionate ground in favour of the apphcant
No.1 at an early date.



(b) Pass such further q;_r,de}'/orders and/or direction/directions .
as your Lordships may deem and proper.-

{c) Leave may be granted to move this application under Rule
4(5)(a) of CAT Procedure Rules.

-

3. it transpires from the records that the applicant  has prefgrred a

representation dated 04.01.2016 to tfxe Sr. Divfsional Personnel Ofﬁcer,'-which
seems to be not yet disposed of. Accordingly, wifhout entering into'the mgrits of
the matter, the O.A. is disposed of with direction upon the Sr. Divisior;al
Personnel Officer, S.E.Railway, Kharagpur, being respondent No.4 in tk;e preéent

0.A., or any other competent authority to look into the grievance of the

applicants }to consider it in accoﬁda-nke: with law and issue an appropriate,
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“’(Bldlsha Banerjee)
Member (J)




